
An application under Section 19 of the Administration Tribunal's Act, 1985 

O 
BETWEEN 

Goutam patra, Son of Rajaram 

Patra, aged about 40 years, by 

occupation-unemployed, 

resi4ing at •Sripur, Manuchok, 

Sripur, Purba Medinipur, Pin 

721656. 

Applicant. 

AND 

union of India, service 

through the General Manager, 

South Eastern Railway, Garden 

Reach, Kolkata-700043. 

The Chairman, Railway 

Recruitment Cell, SMith Eastern 

Railway, Garden Reach, Kolkata- 

700043; 

The Assistant Personnel 

Officer 	(Rectt.), 	Railway 

Recruitment Cell, South Eastern 

Railway, Garden Reach, Kolkata- 

700043. 

Respondents. 

. \!AL 

rt:sc 



1/8No. O.A. 35010058812018 

Drocnnt 	
Hon'ble Mr. A.K. patnaik,JUdiCial Member 

7 
For the Applicant 

For the Respondents 

o.a. 588.2018 

Date of order: 25.5.2018 

Mr. A. ChakrabOrty, Counsel 

Mr. A.K. Banerjee, Counsel 

0RDER(Orafl 

A.K. Patnaik, Judicial Membet 	- 

Heard Mr. A. ChakrabortY, Ld. Counsel for the applicant and Mr. A.K. 

Banerjee, Ld. Counsel for the offtcialrespO.nderlts. Affidavit of service, filed by the 

applicant, is taken on record. 

2. 	
This Original Application has been filed by the applicant under Section 19 

of the Administrative Tribunal Act,1985 
1<c' 

"(i) 	Extend the app 
post in South Eastei 
pursuant to the empi,o 
date since he hadteE 
replacement par?elcais 

(H) 	Publish a fiial 
pursuant to the WIC 
date and not to give 
said recruitment PrOCE  

Costs and incid 
Pass such furih 

relief:- 

!of' ppointrnent in Group '0' 

wi?h \he recruitment process 
ROJV1IO1.2013 at an early 
in aiithes and to prepare a 

with ej recruitment process 
JRR4')b}lI01.2013 at an early 

bushed in connection with the 

3. As prayed for by Mr. Chakraborty, Ld. Counsel for the applicant, pursuant to 

an advertisement published by the RRC being Employment Notice No. 

SER/RRC/OM/01.2013, the applicant applied for the same. He was called for 

written test where he was declared successful. Thereafter he appeared in the 

Physical Efficiency/Endurance Test (PET) and was declared successful. After 

medical examination a final panel was formed as per merit and thereafter the 

applicant was called for medical test and document.Verification. A final list was 

also published but no appointment was offered to the applicant. He preferred a 

representation on 10.4.2018, which is still pending consideration. 

4. 	Mr. ChakrabOrty, Ld. Counsel for the applicant submitted that the 

grIevance of the applIcant would be more or less addressed if a specific order is 
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:4 	
o.a. 588.2018, 

passed by directing the concerned authority i.e. respondent No. 2 to dispose of 

the representation dated 10.4.2018, within a specific time frame. 

Therefore, I dispose of this O.A. by directing the respondent No. 2, that if 

any such representation as claimed by the applicant has been preferred on 

10.4.2018 and the same is still pending consideration, then the same may, be 

considered and disposed of within a period of six weeks from the date of receipt 

of this order. 

Though I have not entered into the merits of the case still then I hope and 

trust that after such consideration if the applicant's grievance is found to be 

genuine then expeditious steps may be taken by.the concerned respondent No. 2 

within a further period of 6 weeks from the date of such consideration to extend 

the benefits to the applicant. HoweveMitirsthe mentime the said representation 

stated to have been preferrd' 	 veen disposed of then 

the result thereof be cônirt 
i z 

from the date of receiptta 

With the aforesak101 

As prayed for by Mr.(i1akrab 

with paper book be transmitt?d'to (El 

Mr. Chakraborty undertakes to depd 

week. 

a period of 2 weeks 

the 	is disposed of.  

Ld. 66ne/0PY of this order along 

2 by speed post for which 

cost in the Registry by the next 

(A.K. Patnaik) 
Judicial Member 

sp 


